Q.A. No81/2012

ORDER DATED 8" OF FEBRUARY, 2012

RoSoren..... ... ... . Apphcant

Vis
Umon of India & Others ... Respondents
Coram:
HONBLE MR. CR MOHAPATRA, ADMINISTRATIVE MEMBER
&

HONBLE MR, AK. PATNAIK, JUDICIAL MEMBER

Heard 8n PK Padln, Ld. Counsel appearing for the apphicant
and Sn MK, Das, Ld  Addl Standing Counsel appeanng for the
Respondents on whom 3 copy of this O A has already been served and
perused the matenals placed on record.

2, This Ongmal Appheation has been filed by the apphicant
with the following prayer -

“{a) To direct the Respondents to consider the case

of the apphicant for promobion fo the cadre of PYS

Group ‘B agamst ST guota from the date of s

due.

b} To direct the Respondents to promote the

appheant  vetrospectively from the date  his

contemporary/jumor 8T collesgue of (PO cadre

got promotion to the cadre of PSS Group *B7;7

3. Dunmg the course of heanng it was brought to our notice thal

representation  dated 21 102011 vide Annexure-A/2 to Respondent No i is
pending for orders/decision.  In view of this, S0 Padhy, prays  that the
apphcant’s grievance shall be redressed i Respondent Nooi s divected fo
consider and dispose of the pending representaion  withm a specific time
frame.

4. Having regard to the submussions made and  as agreed to by

the Ld. Counsel for the parties, without gomg mio the mertt of the case,

{




-~
Respondent No.1 15 hereby directed to comsider and dispose of the pending

representation  vide Annexwre-A/2 with a reasoned order as per Rules
within a peniod of 6({sixty} days from the date of receipt of copy of this
order.

S, With the shove observabion and direction, this OA s
disposed of at the admission stage tself.  No costs.

6. Send copy of this order along with paper books to
Respondent No.1 for comphance and free copies of this order be made over

to the Ld. Counsel for the parties,

Qoo P—
JUDL. MEMBER M;}M@ﬁﬁﬁr
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